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SHRI D, THENGARI : Sir, actuaily,
field workers draw only between Rs, 130
and Rs. 6035 and. secondly, in principle,
the Governnient seems to have accepted
in their communications that bonus
should be paid to Class I employees of
the Corporation. In view of all these
facts, will the Govcinment assure that
it will consider the case of extension of
bonus to the field workers and, secondly,

that the decisions of the High
Courts . . .
MR, CHAIRMAN :  You have ‘se-

condly’ in this question also.

SHRI D. THENGARL: And, then,
Sir, if the decisions of the L.I.C. are not
in keeping with the decisions ot the High

Courts, may I know whether appropriate !

changes will be suggested or advised by
the Government ?

SHRI B. R. BHAGAT : Decisions of
High Courts, in which respect ?

SHRI D. THENGARI : 1o the mat-
ter of thove fourteen workers, in the
matter of their reinstatement in service.

SHRI B. R. BHAGAT : ‘That, Sir,
1 will look into, 1 do not have the
details with me, details of those fourteen
cases, but certainly I will see,

o faqemary sareras @y
(77 w397 < FAT AT FTEE R T
AW FT AR § 78 791 & fr Sw aw
¥ AET AT A 5 & FUray oA
waEnTs ey fafer zveam | e famr
3, I v ¥ {59 =W AT F=r 130 ®o
A FqEaE faedr &, #91 39w oY
wgmE wer fafaw R |7 Sre faur
STTRTT ST 47 ATEA 39 q1¢ | fAAR #7
R

*fi ®o Ao WA : TAH ET WA
FT FIE AMC AL 8, A2 A AT AWE F
37 | § AR A WS AT AT g4 &Y
A g
SHRI G. MURAHARI (Uttar Pra-

desh) . 1 would like to know whether
it is not a fact that this rule is being

used to dismiss employees for trade union
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to know why Government is treating
L.1.C. on a different basis from other Goy-

i acuvitics and, if that is so, I would like
1 crnment establishments ?

SHRL B. R. BHAGAT : Sir, so far,
our knowledge is that it is not being used
i for that purpose. There may be a ques-
i tion of judgment, but if the hon. Member

has any case, we are prepared to Jook
into that, whether discriminatory treat-
ment has been given in any particular
| case.

| STATEMENT BY MINISTER COR-
\ RECTING THE ANSWER GIVEN ON
| 9TH MARCH, 1966, IN REPLY TO A
CALLING ATTENTION NOTICE

[
| THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
\ (SHRI B. R, BHAGAT) : Mr. Chair-
man, S, during the course of a discus-
| sion in this House on Martch 9, 1966,
! in connection with Calling Atiention to
the reported mass agitation by em-
. plovees of the office of the Comptroller
and Auditor.General of India, I made
the following statement :- -

“As for the definition of the powers
of the Auditor-General, it is contained
in the Constitution. However, a special
Bill was introduced in the other
House, which could not be taken up
for want of time. 1 remember the
Bill has been introduced.”

Sir, this statement was made under cer-
tain misapprehensions. The correct posi-
, tion is that the Bill has not yet been

! introduced in the Lok Sabha.
f

PAPERS LAID ON THE TABLE

BUDGET ESTIMATES (1966-67) oOF THE
DaMonarR VALLEY CORPORATION

i THE MINISTER OF IRRIGATION
! AND POWER (SHRI FAKHRUDDIN
| ALI AHMED) : Sir, I beg to lay on
the Table, under sub-section (3)  of
section 44 of the Damodar Valley Corpo-
ration Act, 1948, a copy of the Budget
Estimates of the Damodar Valley Cor-
, poration for the year 1966-67. [Placed
in Library. See No TT-S871/66.}



